LOK SABHA DEBATES

LOK SABHA

Thursday, June 30, 1977/ Asadha 9,
1899 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Judicial Wing to dea] with Labour
Cases

*264. SHR] C. K. CHANDRAPPAN:
SHRI K. A. RAJAN:

Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have a
proposal under consideration for set-
ting up a separate judicial wing to
deal with the labour cases; and

(b) if so, the detailg thereof and the
steps being taken in this direction?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir.

(b) Does not arise.

SHRI C. K. CHANDRAPPAN: I
am really surprised by the answer of
the hon. Minister, Would the Gov-
ernment agree that there are a large
number of labour cases pending, and
if so, would they also agree that an
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independent judicial machinery will
help solve these labour disputes with-
out resorting to strikeg etc? May 1
know whether Government has consi-
dered the setting up of such machi-
nery?

SHRI RAVINDRA VARMA: I am
sorry that the hon. Member is sur-
prised at the answer. I agree with
him that there are a number of cases
pending. Government jg quite anxioug
to see thrat an effective machinery is
provided for the immediate settlement
of such disputes and the disposal of
such cases. Actually, therefore, the
Government js considering the whole
question of streamlining the machi-
nery necessary for this purpose. One
of the committees set up by the Tri-
partite Conference js going into this
question of streamlining the machi-
nery necessary for the disposal of
such cases so that they may not pend
for long, and become festering sores
that cause industrial unrest.

SHRI C. K. CHANDRAPPAN: May
I know when this Committee will sub-
mit its report and whether, pending
the report, the hon, Minister himself
is considering bringing forward a
comprehensive legislation dealing
with all these matters, so that the
problems can be sattleq in future
more effectively?

SHRI RAVINDRA VARMA: The
Committee consists of representatives
of the central trade unions, employers
organisations, State Governments and
the Central Government. It is our
expectation that the Committee will
give its report in two months. There-
after, in the winter session I hope to
bring forward comprehensive legisla-
tion on this subject.
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SHRI SASANKASEKHAR SAN-
YAL: Has it been possible or is it even
now possible for the Government to
collect opinions in this behalf from the
different High Courts and the Supreme
Court and the Qdifferent Bar Associa-
tiong of India?

SHRI RAVINDRA VARMA: Gov-
ernment is trying to elicit opinion
from the concerned interests as far as
possible. As far as the courtg are
concerned, the Maharashtrg Govern-
ment once made a suggestion that the
Supreme Court shoulg have a special
Bench to deal with such cases. This
was consideredq by the Law Ministry
as well as the Supreme Court and
they came to the conclusion that it
woulgd not be feasible to have a3 sepa-
rate Bench for this purpose. This was
the view of the Supreme Court itself.
As the hon. Member jgs aware, many
suggestions have bean made in this
regard, both by the National Labour
Commission and others who have been
involved in the disposal of such dis-
putes. All these suggestions are being
takan into consideration by this Com-
mittee.

FY WA ARIT FAEN ;. FAT JIFTL
g T FY ATAT FTHE FF FTor A
I3 F FITOA JA-TI FT TgA AN
I 2V W FyavT fesgAaa 3 =g I9™
Fiforaa aar 2, Afwa zq g F71
@ Fad f& w1 AN feege i, 9@
wrfaeY F E a1 aA7 A F N, 3 Hforaw
fZz1aa § 9@ 7 J@ g W FAFT
A1 BaAr g, az arfawt DT TIAA
AT aT A ZY, AT 3T WY ATAA F Ay
Frex N | AT @ A@ FT fAaw aTHTL
Farafy ?

SHRI RAVINDRA VARMA: It is
a fact that man-days are lost, both
by strikes and by lock-outs, and it is
the Government's desire to see that
man-days gre not lost either through
lock-outg or through strikes.
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At present, the machinery provides
for the existence and appointment of
labour courts, industrial tribunals and
nationa] industrial tribunals. There
was an appellate tribunal which was
abolished, But the question as to
whether the appellate tribunal would
be revived and in what form, js one
of the questions that is being looked
into by the Committee. Regarding the
last part of the queastion, this too is
one of the steps that are being consi-
dered.

SHRI S. R. DAMANI: Are Yyou

going to simplify the 1labour laws or

not?

SHRI RAVINDRA VARMA: 1 can
understand the hon. Member’'s anxiety
and interest in the complicationg of
the labour laws. 1 can say that we
are keen that labour legislation is
simple, direct and clear,

SHRI CHITTA BASU: At present
industrial disputes are referred to
industrial tribunals under the provi-
sions of Industrial Disputes Act,
But the process of this tri-
bunal is long, time consuming
and it takes years together to
dispose of a case. In view of this,
whather Government propose to set
up an additional tribunal or appoint
more judges to these tribunals so that
the cases are disposed of early. Whe-
ther in the scheme of proposed ccm-
prehensive labour legislation, the
question of forcing the employers to
attend the conciliation meetings com-
pulsorily would be provided for be-
cause the present experience jis that
they do not attend the conciliation
meetings which leads to unnecessary
prolongation of the dispute.

SHRI RAVINDRA VARMA: 1t is
regretable that thare is considerable
delay. We are aware of the fact that
long delays are not in the interest
of the workers because thay do not
have the capacity to holq for long.
One of our primary objectives is to
see that the period ig reduced. I am
not quite sure whether the appoint-
ment of an additional tribupal will
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lead to the shorterning of the period.
The streamlining of the process will
perhaps, be more helpful. We are
examining both these, and we are
anxioug ' to see that this time limit is
reduced. Today it goes up to two
years in some cases but we are think-
ing of reducing it to two months.

Regarding the other aspect of the
matter, the Committee will certain-
ly look into that. It jgs true that
sometimes when parties are called for
conciliation, they either try to delay
or do not return up. What steps we
can take to see that there is no pro-
crastination of the dispute is under
the consideration of this Committee.

SHRI BASHIR AHMAD: May 1
know from the hon. Minister whether
it is not possible to abolish all the
industria] tribunals and entrust the
matter to the various State High
Courts and appoint a judge for that
purpose so that the speedy trial of the
industria] disputes may take place?

SHRI RAVINDRA VARMA: The
hon. Member must be aware that there
are many cases pending and the
volume of work that the High Court
hag to deal with is not small. This
question has been consideredq on more
than one occasion. The examination
has led to the conclusion that trans-
ferring this work also to the High
Court and adding to the workload of
the High Court is no solution to the

problem. Y / !

SHRI M. RAM GOPAL REDDY:
After the advent of the Janata party,
we thought that there will be some
peace on the labour front. But as a
matter of fact, almost everyday, there
are so many strikes anq the whole
country is in the grip of strikes. The
labour is not going to wait for their
future legislation. I want to know
what is their immediate remedy to
stop the strikes so that the production
may not suffer and all the estimates
made by the Finance Minister may
not become topsy-turvy. ¥
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SHRI RAVINDRA VARMA: 1 do
not think this arises out of the ques-
tion. But 1 can say that the crop
of strikes that we have jg the result
of time bomb which the hon. Mem-
bers opposite planted in our economy.

SHRI M. RAM GOPAL REDDY:
What a reply.

MR. SPEAKER: Your Qquestion

does not arise out #f this at all.
=t u‘é'lﬁ FIATEY ¢ TR A X

gar g g f& wegr w1 fawrer fan
JTIT & AV =aTaTed § I9 g6 A hAeT
g strar g, 9g el =< = omar @
afFa fer ofr gaat oo #@ & o,
gz & fau, v @ F fau ar wo
! foura & fau sdfe T ode
afasT F34 @Y § o1 Az F@T
AT | O | 5 AAGL F q&7 |} hae
g Smar @ & | @9t g #y oar
FIQAT HT AT T4 . . .

MR. SPEAKER: This js about the
judicial wing Dbeing created. The
question is going out of hand now.

Y ORAT TR ¢ &7 A9
GHT sqaegT F4 fF F12 F haq & ar=
qogL F1 G971 A=A &9 s A7 7 faer
ar arz & g fely suF w1 ¥ 1 oq
T qget A wfaw folr & = =+
S 9T & ag F8T o wfuwrd sEwT v
FLET & 3% aaq 7 ¥ s faaramg
s 7t YT 9T @ g & AT
IGHRT A FIH F JEY FT JAT § 7

SHRI RAVINDRA VARMA: 1T can
understand the hon. Member’s an-
xiety. I hope he will also agree that
there has to be a provision for appeals
against judgments. So, it is a question
of finding a balance between the need
to provide for appeal and the need to
ensure that there is no additional
hardship that the worker has to suffer
while he has gone on appeal, '
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SHRI DINEN BHATTACHARYYA:
At thre present moment, there ig a
four tier system, so far as the settle-
ment on any matter regarding the
labour dispute js concerned. First,
there is the tribunal, then the party
which is not satisfied with the tribunal
goes to the High Court and from the
High Court they go to the Supreme
Court. My question js in respect of the
Supreme Court. I want to know whe-
ther any special Bench is there to deal
with the labour matters. So far as my
knowledge goes, it takes not less than
five years for the disposal of a case.
If that is so, may I know whether the
Government can set up a separate
Bench to deal with the labour appeals.

SHRI RAVINDRA VARMA: I have
already answeredq this question. 1t
you want, I shall repeat my answer,

MR. SPEAKER: You answered the
question put by another hon. Member.
Now, Mr. Dinen Bhattacharyya puts
it. You must answer it. He will not
accept a second-hanq answer.

SHRI RAVINDRA VARMA: 1 can-
not give two answers to the same
question.

S g afies @ A=Y AT #7
Tt #T FEUT F ITE AT T TIEIALC
FY qdqTA F qTE AN AT F fau afezw
grn IuH F1E sgafwaa e 7w @
Srady ?

SHRI RAVINDRA VARMA: I have
already said that we hope to intro-
duce a comprehensive legislation on
this question.

SHRI PADMACHARAN SAMAN-
TASINHAR: What is the total num-
ber of cases pending in the tribunals
at the appeal stage and at the other
stages?

SHRI RAVINDRA VARMA: 1If the
hon. Member wants to know about
any tribunal, I can give the answer.
But there are many tribunalg angd if
you think fit then I can read out the
figures for all of them.
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MR. SPEAKER: It may be a long
answer in that case.

A 7 e whaen fafw saten & fao
o faato]

*265. =t fara ATAYr AgtAar .
FT HWETT FTT TGT W JAT g qqT
Fr FAT F fF

(%) =7 FEm T Ay wfas
fafy satedl & 400 & FH FHETD
FTT FQ@ & 9T 36 gTT &IaT "Ifgw
fear 23 §;

(@) foes @7 awt ¥ F= feaar
faar fear o & s g9 afw § o=
FTATET WA A FATY AT F FqT FTI0
-

(T) ATHTT FT wa AT FTEAEY
FE &1 faae g ; WX

(9) =1 FEE@ WaA TITH
FATEY F Avg & FATAT S ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The present staff strength of Central
and Regional Offices, Delhi js 482. A
monthly rent of Rs. 32,900 is being
paid for both offices.

(b) and (c). Rs. 18.11 lakhs during
the last five years was paid. Land
was allotteq for construction of the
buildings on two occasions in the past
but they were cancelled. Efforts are
being made to procure suitable land
for construction of office buildings.

(d) The location of the office build-
ing will depend on the site of land
to be allotted by the Delhi Develop-
ment Autthority.

=ft frrx ATraer wogfar . & o=y

ugrEg St § gt =tgar § & am
8 AT e O T ML/ 32 T Te





